
                Public notice for Empanelment for Scientific Advisor  
Under the Patents Act, 1970 

In accordance with the provisions of rule 103 of the Patents Rules, 2003 a roll of 
Scientific Adviser is required to be maintained and up-dated annually by the office of the 
Controller General of Patents, Designs and Trade Marks. Accordingly the applications 
are invited in the prescribed form from the interested and qualified persons for 
empanelment as Scientific Advisors having following qualification and experience. 

1. He should hold a degree in science, engineering, technology or equivalent; 
2. At least fifteen years’ practical or research experience; and 
3. Holds or has held a responsible post in a scientific or technical department of the 

Central or State Government or in any organization.   
 

The interested person should have his discipline of specialization and practical, technical 
and research experience in the following fields of technology. 
 

 
The scientific advisers so empanelled are required to appear before the courts to assist or 
to enquire a report upon any such question of fact or of opinion (not involving a question 
of interpretation of law) in any suit for infringement or in any proceedings before a Court.  
 
The remuneration of the Scientific Advisor shall be fixed by the Court which may include 
costs of making a report and a proper daily fee for any day on which the scientific adviser 
may be required to attend before the Court in India and same will be paid by the office of    
Controller General on receipt of the directions from the Court. [Section 115(2)] 
 
The application duly filled in the prescribed format may be sent   to the Deputy 
Controller of Patents and Designs at the addressed given below on or before 30th 
November,2009 so as to enter their names in roll of Scientific Advisers. The application 
should accompany two additional colour photographs and self attested copies of all 
relevant documents supporting the qualification, experience and field of discipline. The 
applicants should also send a soft copy of their bio-data (in detail in CD/DVD). 
 
Deputy Controller of Patents & Designs, 
 Office of the Controller General 
Patents, Designs & Trade Marks
Boudhik Sampada Bhavan, 1st floor,  
S.M. Road, Antop Hill, Mumbai-400 037  

 Controller General of Patent, Designs and Trade Marks 


